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■  The epplicent hSe taken various. to

r-halionge the adverse entries and has also claimed to
have filed a representation against his adve«^.

•  r-<o h>--^ ha^ rushed to -tht-S ;tremarks. but it appears that he nu- '
1  • 'hwp.itinn a decision over - his -Tribunal before awaiting

reppesentatioii i

3, , T„ this regard It would be Pertinent to note
The adverse remarks Memo was communicated to him

on sh.3,99 as per the endorsement bearing on the foot
the document, thereafter, the applicant has made a

n i nn .thc, ner .Annexure ,A-3 and therepresentation on 17.A.yy t,.-- r--.
a  -70 c; iqqq. It appeafS

4- riA HpP'n _8iw*nre^^nt OA nas i —

that the representation had not yet been decided and
that Is why the applicant is also silent.in
about the fate Of his representation.

K  chri V P Krishna. Counsel hasThough Snri .

ojCMS ciihMr frm he re<Dot d it..pni-^ired for the respondents, bu _ rr _m . .

Appears that no reply to the OA has been filed .. and-
■during the arguments we were informed that his.

• representation is still under consideration.

5, raking note of the submissions of the
parties, I direct the respondents to decide his
representation dated 17.A,99 by a speaking, and
reasoned order within one month'from the date, of
receipt of a copy of this order. y. ' -



3.

f.; T e 0

directions. If any grievan

anplicant will be at liberty

A  is disposed of with the above
ce still survives, the

; h this Tribunalto approacr

again by filing a fresh OA. k,
Wo costs. m

(Kuldip Sira^sfi)
Pieraber CJ))
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